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LOK SABHA 

hursdall, April 25, 1963/Vaisakhll 5, 
1865 (Saka) 

The Lok Sabha met at Eleven of the 
Clock, 

[MR, SPl!AItER in the Chair] 

ORAL ANSWERS TO QUESTIONS 
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[In pursuance of the recommenda-
tions of the Pay Commission, instruc-
tions were i,"ued in March, 1960, that 
in all permanent Departments, other 
than Government Workshops/lndu~

trial Undertakings and the Posts and 
Telegraphs o.,partment. 80 per cent of 
the temporary posts which have been 
in existence for a continuous period 
of not less than three years and are 
required tor work of a perman<'nt 
nature. may be converted into perma-
nent ones, The progress made by the 
various Ministries/Departments in thi~ 
regard was reviewed in October, 1961 
and it transpired that, by and large, 
adequate action had been taken or 
was being taken in the matter,] 
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Mr. SPf'alter: Shrimati Savltri 
Nigam. 

ShrlmaU Savltri NIgam:.As the hon. 
Minister is a',\'are, railways are also 
big employers of casual labourers. 
May I know whether the Railway 
Ministry has also taken care to see 

that 80 per cent of the people wild 
were working as casual labour have 
been made pel'Inanent? 
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Shri Tyagi: Could the hon. Mini3ter 
give an idea as to what is the propor-
tion between permanent posts and 
temporary posts in these departments! 
After all, they must have examined 
the proportion between the two, 

Shrimati l'arlreshwarl Sinha: If the 
hon. Member gives separates notice, I 
would be able to give it. 
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Mr. Speaker: Shri S. M. Banerjee. 
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Shrimati Savitri Nipm: Sir, may 
put one question? 

Mr. Speaker: I think I gave her an 
opportunity once. 

Shrimati Savitri Nigam: I want to 
ask one more question. 

Mr. Speaker: That would be diffi-
cult. 

Shrimatl Savitrl Nipm: It 1B an 
important question. 

Mr. Speaker: But I am also help-
less sometimes. Shri S. M. Banerjee. 

Shri S. M. Banerjee: The hon. 
Minister has stated that in most of 
the postal workshops and other indus-
trial undertakings under the Oentral 
Government this 80 per cent perma-
nency will not be given because of 
inherent limitation. I want to know 
whether it is a fact that the Defence 
Ministry and the Ministry of Trans-
port and Communications have already 
taken a decision to declare 80 per 
cent of the industrial posts as perma-
nent anq 50 per cent have already 
been done. If so, why has it not been 
done in the case of the balance 30 per 
cent? 

Shrimati Tarkeshwarl Sinha: About 
industrial esta'blishments, a pruper 
assessment could not take place, but 
it has been left to the Ministries. If 
they make an assessment of the ·proper 
requirements, then it will be done. 
The door is kept open. 

Shri Buta Singh: May I know whe-
ther Government propose to ensure 
due representation to people belong-
ing to the Scheduled Castes in such 
pprmanent posts? 

Shrimati Tarkeshwari Sinha: Gov-
ernment is always prepared to give 
due representation to the Scheduled 
Caste people. 

Shri A. P. Sharma: Is it a fact that 
while the permanent employees of the 
Central Government departments get 

a wage of Rs. 3 per day, the rate tor 
casual labour in the department. 
varies from place to place and in SOlDe 
places the minimwn is Rs. 1-8-0? Will 
the Government remove this discre-
pancy? 

The Minister of Finance (Shit 
Morarji Desai): No, Sir. 

Rebabilitatlon of Displaced Pel'SOllS .. 
Dandakaranya 

r Shri Subodh Hansela: 
I Shri S. C. Samanta: 
I Shri M. L. Dwivedi: i Shri P. R. Chakravertll: 
I Shrimati Renu 
I Cbakravartty: 

*10ZS J 8hri Mohammad Elias: 
" Shri Maheswar Naik: 
I Sbri Bhagwat .Tha Asad: I Shrl Bhakt Darshan: 

8hrl ,Rames" hwar Tantia: 
Shri 'D. C. Sharma: 

r Shrl P. C. iBorooah: 
L Shri P. Venkatasnbbalah: 

Will the Minister of Works, BOllI-
ing and Rehabilitation be pleased to 
state: 

(a) whether the rehabilitation ot 
displaced persons from East Pakistan 
has been completed in the Danda-
karanya area; 

(b) if so, the number of tamilis 
settled or rehabilitated up till now; 

(c) whether it is a fact that a num-
ber of families went away after set-
tling there for some time; and 

(d) if so, the reason tor their goln& 
away? 

The Deputy MInIster ID the MIU-
try of Works, Housing aDd Rehabili-
tation (Bhrl P. S. Nastar): (a) No. 
The work is still in progress. 

(b) 5650 families, including 148 
absorbed in Project jobs and voca-
tions. are in various stages of resettle-
ment. 

(c) Only 9 tamilies left the villa,s. 




